
H 

CENTRAL ADMINISTRATIVE TRIBUNAL 
•' 	 CALCUTTA BENCH 

NO. CC. 10.OF 2013 	'. 	 Order dated: 
'(OA. 1281 OF 1997) 

Presen, 	: 	Hon'ble Mr. Návneet Kumar, Judicial Member 
HOnbie Ms. Rajwant Sandhu, Administrative Member 

SMT. MANJU CHANDRA & ANR. 

Versus 

MR. S.C. AGARVVAL (E RIy.) 

For the Applicant 	 Mr. T.K. Biswas, Counsel 

For the Respondents 	:. 	, None 

.ORDER 

Ih. 

The present contempt petition is filed for non compliance of order dated 

11.04.2008 'passed in O.A. 1281 of 1997. The Tribunal passed the following 

orders: 

"8. 	Wlthoutgotng Into the merit of the claim of the applicant we dispose 
of this OA with liberty to, the applicant to apply,  fOr compassionate 
apoIntment in favour, of his son and if such an application is made, the 
respondents, shall consider the same as' per rules and keeping in view the 
decision cit8d above within three months from the date of receipt of such 
repMsentatlon. No costs:" 	 • 

2 	The Id Counsel appears on behalf of the applicant pointed out that 

pursuance of the direction of the Tribunal, the applicant has moved an 

application or grant of compassionate appointment vide letter dated 25.04.2008 

buhe said, application has.not beedisposed  of by the respondents till date'. 

.•.•' 	.1 	•. 
The bare Oerusal Uf the contempt petition shows that at page 22 and 23 

••••. • 

t 	letters are writtento the apphcnt on 03.12.2009 and 18.12.2009 wherein 

appilcation has' been acknowledgedH the matter has been examined by the 
', 	• 	

• 

concerned authority.  
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4 	
.. 

2 

A, dmlttedIy the appilcant filed the present contempt petition on 25.02.2013 

for non ~ compllance of oder dated 11.04.2008. It isabsokitely cleared that the 

contempt petition was tlld after a period of 5 years from the date of the order. As 

such there lsno Justification for issuing notice on the respondents for such an In 

ordinate delay In fibng the present contempt petition. 

As per Section 20 of Contempt Court Act 1971 the limitation is provIded. 

Section 20 reads as under:-, 

20. Llmitatioh for actions for contempt. - No court shall Initiate 
any proceedings for contempt, either on its own motion or otherwise, after 
the expiry of a erlod of one year from the date on whick the contempt is 
alleged to have been committed. 

Aècordingly contempt petition is dismissed. No order as to costs. 

:.---

- ---.------ 	 .. ------. 

MEMBER(A) . 	 - . 	 M-EMBER(J) 

drh 	 . 	 . 

(a) S4 140. of the apç*i. 1- 
F 	b) Name of the 

(c) Dt. of p,esent,tlon or 
8ppllcetion tot copy ...........

.
. ......_........ 

No. of 	.............. .... - ...... 

(e) -Ccyc fe charges/ 
urgent or ordlnry ....... .... . ...... 

f) Dt. of preparon: Jf 
(g) 0 f delivery of the cony 

to the app1icrit.............. .............. ......... 
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